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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL (M.P.)

O.A. No. 251/2024(CZ)

IN MATTER OF:

YUVRAJSINGH @ APPLICANT
VERSUS

STATE OF RAJASTHAN & ORS. ......... RESPONDENTS

COMPLIANCE REPORT IN TERMS OF ORDER DATED
04.03.2025 PASSED BY THIS HON’BLE TRIBUNAL

In in terms of the directions issued by this Hon’ble Tribunal vide
order dated 04.03.2025 passed in OA No. 251/2024, Respondent
No.3/District Collector, Jodhpur respectfully submit the following
compliance report for kind consideration and appropriate directions.

Part of this order is being reproduced as hereunder -

“There are serious violations and the industry is operating in
violation of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981
and no permission from the competent authority has been taken.
Collector, Jodhpur is directed to see the matter personally and if as
reported by the Joint Committee, the factory is operating without
consent to operate and to consent to establish, necessary action of
seizure, closure and realization of environmental compensation
must be assessed according to rules and the amount so recovered
must be deposited in district environmental fund to be utilized for

environmental purposes. The action taken report by the Regional




w

Officer, Jodhpur and the District Magistrate, Jodhpur must be

submitted within time before the next date of listing.
List it on 03 April, 2025.”

Copy of the order dated 04.03.2025 is annexed herewith and marked
as ANNEXURE A/1.

. That in compliance with the said order, letter bearing No.
Nyayaik/NGT/2025/461-462 dated 17.03.2025 was issued from the
Office of the District Magistrate, Jodhpur to the Regional Officer,
Rajasthan State Pollution Control Board (RSPCB) and the Secretary,
Jodhpur Development Authority (JDA) for immediate necessary
action and submission of reports in compliance. Copy of the letter
dated 17.03.2025 is annexed herewith and marked as ANNEXURE
A/2.

. That in furtherance of the above letter, a letter dated 28.03.2025 was

received from the Jodhpur Development Authority stating that both
units were found non-operational during the site visit conducted
jointly with officers of the Pollution Control Board and Revenue
Department. The unit located at Khasra No. 29/1 (M/s Kankariya
Plasto Technique) is situated on agricultural land for which land
conversion under Rule 90-A is still pending. The unit located at
Khasra No. 33/1 (M/s S. Kankariya Wire & Cable) is situated on land
recorded in revenue records as “Gair Mumkin Nalla” and is thus non-
convertible. Both unit owners have submitted affidavits to the JDA
stating that they have ceased operations and have requested time to
shift the units. Photographs, revenue records, site maps and inspection

notes have also been appended with the report to substantiate these
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findings. Copy of the letter dated 28.03.2025 is annexed herewith and
marked as ANNEXURE A/3.
That subsequently, the Regional Officer, RSPCB submitted a detailed

report dated 12.05.2025. As per the said report, both the industrial
units, namely M/s Kankariya Plasto Technique and M/s S. Kankariya
Wire & Cable, were found to have been operating without valid
Consent to Establish and Consent to Operate under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981. Accordingly, show
cause notices and closure directions were issued. M/s S. Kankariya
Wire & Cable was issued final closure directions under Section 31-A
of the Air Act and Section 33-A of the Water Act on 02.04.2025, and
their applications for consent were rejected on 04.04.2025. The
Regional Office has also confirmed that the matter of assessment of
environmental compensation for both units has been referred to the
Head Office of RPCB and is currently under consideration. Re-
inspection reports and on-site findings have also been submitted to
support the actions taken. Copy of the report dated 12.05.2025 is
annexed herewith and marked as ANNEXURE A/4.

That upon perusal of the above reports it is evident that the operation
of the aforesaid units was being carried out in violation of
environmental laws and without required permissions. Action has
since been taken for closure and non-renewal of consents.

That in view of the above, the compliance report along with
documents is being submitted to this Hon’ble Tribunal to confirm due

adherence to the order dated 04.03.2025.
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PRAYER

In view of the above, it is respectfully prayed that this Hon’ble Tribunal
may graciously be pleased to take this compliance report on record and

pass any other orders or directions as deemed appropriate in the interest

of justice.

PLACE: JABALPUR RESPONDENT NO.3

DATE: 12.05.2025 THROUGH
SHOEB HASAN KHAN

STANDING COUNSEL FOR STATE OF RAJASTHAN

Ph. No.: (+91)-8989499211
Email: standingcounsel.rajasthan.ngt.bpl@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL (M.P.)

O.A. No. 25/2025(CZ)

IN MATTER OF:
YUVRAJSINGH ... APPLICANT
VERSUS
STATE OF RAJASTHAN & ORS. ......... RESPONDENTS
AFFIDAVIT
I PREETAM kb mAR S/o SURBHASH CHANDRR  Post:
Sbo ;R/0__T0DHPOR NORTH _
, do hereby solemnly affirm on oath and state
as under:-

1. That I am well acquainted with the facts of the present case and the
report has been drafted by counsel for Answering Respondent on my
instructions and contents thereof, have also been explained to me.

2. That Annexures are the Photocopies of originals & they are correct and
are true to best of my knowledge.

3. That, affidavit is executed in support of documents annexed with the
compliance report.

DE NT
qEvs 0y

(IwR) Siegy
VERIFICATION
The above named deponent do hereby verify that the contents of the
aforesaid affidavit from paragraph 1 to 3 are true and correct to the best of
my knowledge and belief.
Verified on this  day of  2025.

E I

(oR) gy

ATTESTED
Y

TARY, JODHPUR
No \'}|o§l’l°9/ %




7 ANNEXURE A/1

Item No. 04

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 251/2024(CZ)

Yuvraj Singh Applicant(s)

Vs.

State of Rajasthan & Ors. Respondent(s)
Date of Hearing: 04.03.2025

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s): None.
For Respondent(s): Mr. Vaibhav Thakuria, Adv.
Mr. Shoeb Hasan Khan, Adv.

Mr. Lokendra Singh Kachhawa, Adv.
Mr. Rajat Dave, Adv.

ORDER

. The matter of illegal construction and operation of a factory named
Kankariya Plasto Technique and S. Kankariya Wire and Cable located in
Khasra No. 33 in village- Desuriya Kharolan, Jodhpur Rajasthan was
raised in which after scrutiny a report was called from the Committee.
The members of the Committee visited the site and submitted the report

as follows :

1. “That during joint inspection by the committee the
aforesaid units were found operational and further

details of the units are as under: -

a) As per Land revenue record the jamabandi of
village desuriya Kharloan, Halka Patwar-

Karwad, District Jodhpur, M/s Kankariya

O.A. No. 251/2024(CZ) Yuvraj Singh Vs State of Rajasthan & Ors.



Plasto Teqgnique is established on khasra
No.29/01 & M/s S.Kankariya Wire & Cable is
established on khasra No.33/01.

b) As per the land records available and shown
by the applicant himself the khasra No.33/01
is shown as "Gair Mumkin Bala (Nala)" in
revenue record. (Copy of Mauka Fard with
Jamabandi submitted by ILL.R Mandor &

Patwari of that area are enclosed herewith.

c) The Joint Committee has inspected above
mentioned units in presence of Shri. Suresh
Kumar  Kankariya, Aayushi Kankariya
&Shubham Kankariya who are owners of both
the units and it is necessary to mention here
that both the units are located on adjoining

khasra.

d) M/s Kankariya Plasto Technique is situated
on khasra No.29/1 and is engaged in
manufacturing of the HDPE pipes by Virgin
Granules. (According to the categorization by
RSPCB  vide order no. F.14 (23)
Policy/ RSPCB/PLG/ 153-189, dated
02.06.2020, this unit comes under Green
Category by Serial No. 55 (Polythene & Plastic
processed products manufacturing Vergin

Plastics).

e)] M/s S. Kankariya Wires & Cables was found
involved in the manufacturing of copper wire
by using Induction furnace & Wire Drawing.
(According to the categorization by RSPCB vide
order no. F.14 (23) Policy/RSPCB/ PLG/153-
189, dated 02.06.2020, this unit comes under
Red Category by Serial No. 78(Ferrous and

nonferrous metal extraction involving different

2
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furnaces through melting, refining,
reprocessing, casting and alloy making) of
state board categorization. That both the units
were found operational without valid consent
under Air (Prevention and Control of Pollution)
Act, 1981 & Under the Water (Prevention and
Control of Pollution) 1974 from the State
Board.

2. Actions initiated undertaken, including inspections,
monitoring, have been documented in detail. For reference
and transparency, a comprehensive note outlining these
efforts has been prepared and is hereby annexed to this

report.

3. That during inspection by the team M/s S. Kankariya Wires
and cables was using Induction Furnace to melt the copper
scrap and making copper wire. There was no adequate
infrastructure facility with induction furnace for stack
monitoring provided. Moreover, during the inspection of
units Ambient air quality monitoring near main gate of the
unit, Ambient Noise monitoring of the unit & Source Noise
monitoring of the DG set (320 KVA) were conducted the

results of the monitoring are as under

Sr. | Location | Value observed Standard Remarks
No. of
Monitoring
1 Ambient Air | PM10-81.0ug/m3 PM10-
Monitoring 100.0ug/m3
at Main S02-4.98 ug/m3
Gate of the SO2-80
Unit. NO2-11.10 ug/m3 ug/m3
NO2-80
ug/m3
2 Ambient Leq. Leq.-75.0
Noise dB(A)
Monitoring 67.4 dB(A)
at Main .
D
Gate of the (Pay times)

O.A. No. 251/2024(CZ) Yuvraj Singh Vs State of Rajasthan & Ors.
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Unit.

3 Source DG Set Source Noise | Minimum Insertion loss
Noise Monitoring (Door of | insertion observed -
Monitoring | Acoustic Enclosure loss
of DG Set Opened) required Leq | 14 26.1 dB (A)
320(KVA) 25dB (A)

1 Meter away from
the DG Set 320.KVA.

Observed value in
Leqg-87.2 dB (A)

DG Set Source Noise
Monitoring (Door of
acoustic enclose
Closed)

1 Meter away from
from the DG Set
320.KVA

Observed value in
Leg-61.1dB (A)

It is pertinent to mention here that the unit M/s Kankariya
Plasto Technique has applied Consent to Operate vide dated 1913
26.12.2024 wunder section 21 Air (Prevention and Control of
pollution) Act, 1981 & M/s S. Kankariya wire & cable has applied
for Consent to Establish under section 21 of Air (Prevention and
Control of pollution) Act, 1981 and Consent to Operate vide dated
28.12.2024 wunder section 21 Air (Prevention and Control of
pollution) Act, 1981.

Recommendations from the committee:-

R/

% Consent to establish & Consent to Operate should
be obtained from RSPCB.

% That RSPCB may take stringent action which
includes the Closure directions of the unit, strictly in
accordance with law by looking at the merits of the
case.

% Submissively the unit owner has applied for 90-A

land conversion for both the lands and there

authenticity is to be decided by Jodhpur

Development Authority.”

4
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2. There are serious violations and the industry is operating in violation of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 and no permission from
the competent authority has been taken. Collector, Jodhpur is directed
to see the matter personally and if as reported by the Joint Committee,
the factory is operating without consent to operate and to consent to
establish necessary action of seizure, closure and realization of
environmental compensation must be assessed according to rules and
the amount so recovered must be deposited in district environmental
fund to utilized for environmental purposes. The action taken report by
the Regional Officer, Jodhpur and the District Magistrate, Jodhpur

must be submitted within time before the next date of listing.

List it on 034 April, 2025.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

04th March, 2025
O.A. No. 251/2024(C2)
PN

O.A. No. 251/2024(CZ) Yuvraj Singh Vs State of Rajasthan & Ors.



12 ANNEXURE A/2

TA.SNEL. UHRI
VTSR A¥hR
S e deraes, SEgR
Haid - Od / NGT /2025 / 461—462 faie: g gwerR
UfiyT:—
01. 8T AP,
RTSTIT 159 UGl fAi=or Huee,
SR |

02. Gfta, QR A WteRoT, SR |

v — AR IER gRA SR Agd SF 99 |, | SR g ureier ux
A& 251 /24 (Agel SIF) AN JaRrol Rig d9M 50 IR Td 3 H
oI 3Mel f&HTh 04.03.2025 &1 UTAT B qTad |
LRIED
Sudad fIvgiata oRkg g b AR g gRA AR Avgdd S §9 AT,
H ORI g7 uRiAT U 9T 251 /24 (Agd W) A gaRTel (A 99 1Y
WHR TG 3 H UM SGRAT GRIAM & TERT AT 33 H G HIHRAT §RI

39y wY 9 Wagl, (Kankriya Plasto Technique & S. Kankriya Wire & Cable)
S e PN A R AT o wurRY, {991 e Wigd, 997 FHior wiefa wd ggyor
IS @1 AT & I 1y wU | Farferd & o 7 21 R 9 iR g Bad ®
g Iord RS § IR FAfGA a1a (ATe) & ®U # <91 ¢ |

31d: M Tl delder H8led & MQUTgAR A DR & AR [T
04.03.2025 &1 YTl 6 BY Ul RRUIC 28.03.2025 W Yd HAFHIYA BT &6 HHEA
UId fhd S & ey 3Maead HRaE! a0 |
HelT:— A1 AP0 & R fasird 04.03.2025 B Uy

Signature Not Verified

Digitally signety UdajBhanu Charan
Designation : Additiopdl Collector And
s¥r  Additional Distric gistrate

Fifsiak Date: 2025.03.17-17:13:07 IST

At

mRHE Reason: Approv

RajKaj Ref No.: 14202732



13 ANNEXURE A/3

A STl PeTde A,
T — SRR |

fawr — " I gRT ARHROT Aegd WM 99 Hiutd § [IAREN g urelET
U AT 251 /24 (ASel SF) A JaRTS] 98 99 98 ARAGR TG
=T ¥ UIRA ey faAId 04.03.2025 BT UTAT HRA 916 |

T — 2 el defaer He8l. SR & U=l /=1 / $197T / 2025 / 461—462
fadi® 17.03.2025 & HH H |

ABIeY,

SWIF fawgr=id vd ua7 H e € 6 9 — <gRar @Rt & @]
T — 29/1 F 33/1 H il G HIGRIT §RI A4 WY A Bl (HIHRAT
R Sfdd UUS U, HIBRAT IR T0S dhael) & awe § NGT # arg affed &
Rad W ¥ YcdRl SIM—06 SIEYR fdbrT UTiedor, SieqR 9 9.3 FiRew
SIF—06 SIEQR fIHTE UIEhRol, SEYR ISR UgHUT R0 HUsel SEyR &l
SH A U Hgaa s PRI RUIE o g9R Hid Ud Xhs & Rfd §69 IR 9
g -

1. {io W I — IGRAT WRIAM & TERT &7 — 29 /1 H A BipRaAT
RSl cfdd 9 9 JiEifiie gahr nfud & Rred 9a9d Feor diea
S g7 Ui T | S BIeiTh Hel ' © |

2. @R WA — 29 /1 bdl 04613 © (bW AR A O Ybs ATAR
Y BIGRAT G G HIGRAT ST —FdTel 1. Urael & A8 SYR &
¥ TS 2 |

3. SEQR fI®HM UIfaR, SEqR & 90—T & Uicd & Vbe AJIR IaA T 4
JTd . 102654 H U — SGRIT WRIAF & @A AT — 29 /1 Ibdl
— 446178 THICR YA B T IS TSI H  WUNRY Bl
HIIAE / BIsdl AR 2|

4, IM — SGRAT IRTAN & TERT A&7 — 33 /1 H HAH [A. HTHRAT IRR
IS Sl AW W el SHs wenfud urfl. T | I9HE A 399, SHTs |
gISe BRI 975 © | dad FRIeTor Sa ﬁggg%j&oﬁvéﬁﬁ@; Teh
& @ gaed arl T o A S B (g Bhggirgthapihnoi

o
= . EE igriation : Secre
ST BICIUTh Hol' o | Eidew Date: 2025.03.28.20:08:00 IST
Frive Reason: Approv@

frten

RajKaj Ref No.: 14483727
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5. IO Vs ATAR AT F&T — 33 /1 IHaAl 05099 gacdR fbed T3,
AT T BIGRAT Tl R HIHRAT ST — AT & 9 Sof & | 7
R AT — 33 (T9™T ¥, 33 /1) e g_e | 9ad AredHe SfdIex
Aidiele U1 &R@ellad $F AMER AL SIUR  RR$aR §ar s,
DHIRATS Tl fherardd, Herl aRer qdl g s fdeFera afHER, .
SEqR TS S geiiemedl gHutl SIRMEGWT Sil Joliel |9l TR
GIAaR & AW A Yhdl 07—09 e fbed AF, qrell o § ol fdb ufcraferd
IJf @ SO H Il 7 O FRMMaR SRidEl g S dgdiear
SR B forar o gt 2 | gt ufd e © |

6. gad fAReTT WERT W1 29/1 T 33 /1 # Red 899 HoRIAT RSl
fFp Td A9 T HIGRIAT dR—IR TS b aFl shisdl d UWS@E §q
EIRIBEIN

7. UH. BIHRAT GRR UUS ddel & UIURISCY YHA BIGRAT JF R HIHRAT
R 9 B H 29 U Ue fhar 11 fb I9d §RT1 Sdhls bl d98 B
& a1 8 Q1 Sl gdbrs @1 RifteT & fou 9 "' &1 wwy e 919 |
o0y U B Ui Hel = |

8. WERT GxAT — 29 /1 OTIdT 90—T & U1 5 39 HRIeld d faareEi= 2 |
RTad HTHRAT <RI o d & IR Y& HIGRAT Tl R HipRAT
ERT 9 B 9 U 29 UF & JTAR 39D gRI I& $hlg Pl §& PR
f&=m Tar 2 1 e ufy e B

RIS sraerdrel vd M HRIaE! gq #MH &I Aee Uftd g |

SICE]
SEQR fawrT gTferaoT
SR
Heli e —
1. ShATd. Breus
2. e s
3. SHE ufaferd
4, Fa=m ufdferdr
5. UCdRI g MR.3MS Alhl Be & Ui
6. MUY UF BT Ufd

RajKaj Ref No.: 14483727
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AFFIDAVIT

» Subham Karikariya son of Suresh Kumar Kankariya, Proprietor
a S. Kankariya Wire and Cable, Address - Khasra No. 33/1,
" Desuriya Kharlon, Jodhpur (Rajasthan) hereby declare on that:-
We have closed the Copper Furnace and all the production
activities . ' :
Work of dispatching ,disposal of copper furnace and shifting of
machinery is going on :
Construction is going on for new plant at E 151 RICCO industrial
~—F~—___ area,9 mile, jodhpur rajasthan - e
=RY T We request you for time of 3 months for complete shifting and
)ef Yestablishment. ' . ' :
*[f you see any production activity S Kankariya wire and cable
fakes complete responsibility regarding the same
ZWe request you to cooperate with us for 3 months

’

S
'DI;ZEQI-\\IENT
VERIFICATION :- |
£ {',.&!’ , I, the deponent, attest that all the statements in this
ﬂ,ﬁ-;,é;;égs)-“ affidavit are correct and true to the best of my knowledge and
0Lt B understanding. May God help me to speak the truth.
: Date - 25.03.2025 : ‘ _ ‘
] Place - Jodhpur (Rajasthan) : — Subha?
i ATTESTED DEPONENT
: == - o ~ Sgonm
] NOTARY TODHP U

_'“ = A. 'Lﬂ:z/,'_/
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AFFIDAVIT

I, Rekha Kankariya, wife of Suresh Kumar Kankariya,
Partner - Kankariya Plasto Techniques, Address - Block-2,
Khasra No. - 29, Desuriya Kharlon, Jodhpur (Raj:), hereby
declare on that:-

All the production activities are shut down only the work of
dispatching is done

| [ % \\If you. see any produ'ctioh activity Kankariya Plasto
’-.‘)/ " ~3Techn1ques takes complete responsibility regardmg the same
ST
s "S't;,o'-" oy
e DEPONENT
g{‘ VERIFICATION :- ey
I, the deponent, attest that all the stfltements in this affidavit
L \:}*4 are correct and’ true to the "best of my knowledge and
(,',ﬁj-':f’}) * understanding. May God help me to speal\ the truth.
| ‘@ﬁf’*" _ - Date - 25.03.2025 |
.’5 Place - Jodhpur (Rajasthan) £} @%
v ATTESTED ~ DEPQNENT
NOTARY JQDHPUK
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ANNEXRE ()Y

REGIONAL OFFICE (Urban) 7. g ¢
RAJASTHAN STATE POLLUTION CONTROL BOARD S | 1FE
Plot No. SPL-2, M.L.A Phase-I, Basni, ‘\\W L

Jodhpur-342005 (Rajasthan)
Email- rorpcb.jodhpur@gmail.com Tele : 0291 -2723225

RPCB/RO/Jodh/ Textile/ Date-12/05/2025

Additional District Magistrates (I),
Collectorate, Jodhpur

Sub: - Regarding M/s S Kankariya Wire and Cable located at Kh. No. 33 & 33/1 Village -
Desuriya Kharloan, Tehsil & District - Jodhpur and M /s Kankariya Plasto Technique located
at Kh. No. 29 & 29/1 Village - Desuriya Kharloan, Tehsil & District - Jodhpur

Ref: - Order passed by Hon'ble National Green Tribunal (CZ), Bhopal through O.A 251/2024
in matter of Yuvraj Singh v/s State of Rajasthan vide dated 04/03/2025.
Sir,

With reference to above details in matter of M/s S Kankariya Wire and Cable, and

M /s Kankariya Plasto Technique is as under: -
1. To verify compliant received from Lokayukt, Jaipur through Head Office, RSPCB,
Jaipur against industries M/s S Kankariya Wire and Cable located at Kh. No. 33 &
33/1 Village - Desuriya Kharloan, Tehsil & District - Jodhpur and M/s Kankariya
Plasto Technique located at Kh. No. 29 & 29/1 Village - Desuriya Kharloan, Tehsil &
District - Jodhpur site verification was carried out by State Board Officials of RO

RSPCB Jodhpur on 16.12.2024. Facts of industries -

e M/sS. Kankariya Wire and Cable is engaged in manufacturing of copper wire and
M /s Kankariya Plasto Technique is engaged in manufacturing of HDPE Pipes

e Industries were found operative without Consent to Establish & Consent to
Operate under Water Act and/or Air Act.

For non-compliance of provision of Water Act, 1974 and Air Act 1981 observed during

inspection a show cause notice for intended direction for closure under provision of

31A of the Air Act, 1981 and 33 of the Water Act, 1974 was issued vide this office letter

dated 19.12.2024.

3. M/s S. Kankariya Wire and Cable has submitted reply vide letter dated 04/01/2025
along with the Consent to Establish & Operate application dated 28/12/2024 for PVC
Insulated Copper and Aluminum Cable manufacturing which is under consideration

N

in this office.
4. M/s Kankariya Plasto Technique has submitted your reply vide letter dated

04/01/2025 along with the Consent to Operate application dated 26/12/2024 for PVC
HDPE Pipe manufacturing (Capacity -27 Lakh Meter/Annum) which is under

consideration in this office.
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REGIONAL OFFICFE (Urban)

RAJASTHAN STATE POLLUTION CONTROL BOARD \\"l
Plot No. SPL-2, M.I.A Phase-I, Basni, \\%/
Jodhpur-342005 (Rajasthan)

Email- rorpeb.jodhpur@gmail.com Tele : 0291 -2723225

Matter of unit is also under consideration at Hon'ble NGT OA no. 251/2024 (CZ)
Yuvraj Singh v/s State of Rajasthan which have passed order dated 26.11.2024 (Next

Hearing Date - 27.01.2025). In this reference Head Office RPCB has issued order dated
18.12.2024 to this office to ensure compliance of Hon'ble NGT order dated 26.11.2024.
To verify facts mentioned in Hon’ble NGT order dated 26.11.2024 a committee was
constituted vide HO, RSPCB, Jaipur order dated 18.12.2024. Committee comprising a
representative from District Collector, Jodhpur and Senior Scientist, RSPCB visited site
on 08/01/2025.

Final Show cause notice for intended refusal of Consent to Operate and intended
direction for closure under the provision of the Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act 1981 issued to Both
the units vide letter dated 22/01 /2025 with the call for OBH on dated 24/01/2025.

OBH of Both the units were conducted on 24/01/2025. The document & reply
submitted by unit were examined.

M/s Kankariya Plasto Technique has submitted your reply vide letter dated
25/01/2025 along with the Consent to Operate application dated 26/12/2024 for PVC

HDPE Pipe manufacturing (Capacity -27 Lakh Meter/ Annum) which is under
consideration in this office.

M/s S. Kankariya Wire and Cable has submitted reply vide letter dated 25/01/2025
along with the Consent to Establish & Operate application dated 28/12/2024 for PVC
Insulated Copper and Aluminum Cable manufacturing which is under consideration
in this office.

M/s Kankariya Plasto Technique was re- inspected by the Board official on

05/03/2025 to verify the reply of units submitted after the OBH dated 24 /01/2025 and
M/s S. Kankriya Wire & Cable was reported non-Operative by the representative.

In matter of Hon’ble National Green Tribunal (CZ), Bhopal through O.A 251/2024 in

matter of Yuvraj Singh v/s State of Rajasthan order vide dated 04/ 03/2025(Copy
enclosed) directed vide Para no. 02 inter-alia, as follows: -

“There are serious violations and the industry is operating in violation of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981 and no permission from the competent authority has been taken. Collector, Jodhpur is
directed to see the matter personally and if as reported by the Joint Committee,
the factory is operating without consent to operate and to consent to establish necessary action of
seizure, closure and realization of environmental compensation must be assessed according to rules
and the amount so recovered must be deposited in district environmental fund to utilized for
environmental purposes. The action taken report by the Regional Officer, Jodhpur and the District
Magistrate, Jodhpur must be submitted within time before the next date of listing.”

LiFE

Lifestyle for
Environme
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REGIONAL OFFICE (Urban)

RAJASTHAN STATE POLLUTION CONTROL BOARD oM/, l_|FE

Plot No. SPL-2, M.I.A Phase-1, Basni, \\“/
Jodhpur-342005 (Rajasthan)

Email- rorpeb.jodhpu r@gmail.com

Lifestyle for
Environment

Tele : 0291 -2723225

12. Both the unit was reinspected jointly by JDA & RSPCB official on 26/03/2025 and
found that as per the Moka fard report(enclosed): -

a. Unit is found Non -operative and Unit has established the plant & machinery
required for the manufacturing of Coper wire & Cable i.e., wire Drawing machine

(High Speed & Low speed), Aneling pot (electric connection disconnected from

panel), Dg Set 320 KVA -01 Nos, Cooling Tower etc.

02 Nos -cooling Tower, Dg Set 320 KVA (without adequate Stack height), 01 Nos -

Electric Arc induction furnace (1 TPD), 02 Nos -Annealing Pot, 02 Nos -Electric

Furnace (7.5 HP), wire Drawing machine (High Speed & Low speed) were found
installed within the premises.

b.

. Unit has dismantled the one Electric arc furnace (7.5 TPH) and another electric arc
furnace was found non-operative & dis-connected from the panel.

d. Unit is found established on agricultural land without land conversion for
intended use from the competent authority.

e;

As per the revenue records of JODA unit is established on Khasra No 33/1
recorded as “Gair Mumkin Bala (Nalla)”.

. State Board has issued Closure Direction against the unit M/s S. Kankariya Wire and
Cable under the provision of section 31-A of the Air act 1981 and 33-A of the Water
Act vide State Board letter No RO Jodhpur/RPCB/Industry/07-13 dated 02/04/2025.
That applications of Consent to Establish & Operate of M/s S. Kankariya Wire and
Cable were refused by the State Board vide letter dated 04/04/2025 under the
provisions of Water Act,1974 & Air Act,1981.
In compliance of the direction issued by the Hon'ble NGT vide order dated
04/03/2025, case for the environmental compensation of M/s Kankariya Plasto

Technique & M/s S. Kankariya Wire and Cable is sent to RPCB Head Office for the
violation of Acts, which is under consideration at HO.

14.

19.

It may please be noted that the Hon'ble NGT is to be informed about the
compliances in the next hearing schedules on 13/05/2025.

Yours Sincerely

S Ldl

(Kamini Songara)
Regional Otficer

Encl.-As above
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38 Proof of Service
M Gmaﬂl Rishabh Kumar <rishabhkumar3005@gmail.com>

Compliance Report in OA 251/2024 filed on Behalf of Respondent No.3/District

Collector
1 message

Rishabh Kumar <rishabhkumar3005@gmail.com> Tue, May 13, 2025 at 12:46 PM
To: "yuvrajsa911@gmail.com" <yuvrajsa911@gmail.com>

Hello Sir,

Please find attached the copy of the report on behalf of Respondent No.3 filed in the matter of Yuvraj Singh V. State of
Rajasthan & Ors. (OA 251/2024). This mail is being sent on behalf of the Standing Counsel for the State of Rajasthan (
Adv. Shoeb Hasan Khan). This mail may be treated as proof of service.

Regards

Rishabh Kumar
Advocate

ﬂ OA 251-2024 Compliance Report.pdf
18998K

https://mail.google.com/mail/u/1/?ik=f6de8cded1&view=pt&search=all&permthid=thread-a:r933699262933296636&simpl=msg-a:r54796825891911255...  1/1



